ACT No. T or 1865.

PASSED BY THE GOVERVOR-GI‘NERAL OF INDIA N COUVCIL

(Reoewed the assent of the Govemor General on the 7tk Januafrg/ 1860)

An Act to0 a/utkomze the extension of certain  Aols and Regulat@ons to Terri-
tomes not subject to the Genéral Regulatwns.

\VHDRDAS it is expedient to. authorize the. Governor Genera), of Indiain
Council and the Lieutenant-Governors of the North- Western
Provinces and the Puxgab ‘to extend o Non -Regulation Prov-
inces under the immediate admivistration of tlie Governrient of India or under the
Governments of the Lieutenant-Governor of the North-Western Provinces and
the Punjab respectively, certain Acts and Regulations in force at the time of the
passing of this Act in parts of British India subject to the General Regulations;
It is enaét_ed as follows : —

Preamble.

1. From and after the passing of this Act, it shall be lawful for the Governor

Goverror- General in
Council may extend to
certain Non-Regulation
Provinces Actsand Re-
gulations not in force
there at the passing
of this Act.

Gteneral of India in Council, from time to time, by notification
in the Gazette of India, to extend to any Non-Regulation
Province under the immediate adwinistration of the Govern-
ment of India the operation of any Act or Regulation, or of
any portion of any Act or Regulation, in force at the time of -

the passing of this Act in any part of British India subject to the General Regula-

tions.

2. TFrom and after the passing of this Act, it shall belawfual for the Lieuten-

Lieutenant-Govern-
ors of North-Western
Provinees and Punjab
may extend to certain
Non-Regulation Prov-
inces Acts and  Regu-
lations not in force
there at the passing of
this Act.

ant-Governor of the North-Western Provinces as to the Non-
Regulation Provinces under his government, and for the Lieu-

tenant-Governor of the Punjab as to the Territories under his

government, by notification in the Official Gazette, to extend
to such Provinces and Territories vespectively the operation of
any Act or Regulation of the Government of India, or of any

portion of any such Act or Regulation, in force at the time of the passing of this

Act in any part of British India subject to the

General Regulations,

3. Whenever



%
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3. Whenever the 6peration of any Act or Regulation or of any portion of

Power to direct by

whom the powers inci-
dent to the provisions
applied under this Act
shall be exercised.

provisions applied

any Act or Regulation shall be extended under either of the
last two preceding Sections, the Glovernor-General of India in
Council or the Lieutenant-Governor making such extension,
may direct by whom any powers or duties incident to the
under such Section shall be exercised or performed;and may

. make any order which shall be deemed requlblte for carrylng such pI‘OVIbIODS into

operatxon.

A

4. TFrom the date of any-such extension, so-much of any Rule baving the

Repeal of inconsist-
ent Rules,

force: of ld,W whl,ch shall be i n operatlon in the Ter ritories to
which such exten<1on slwll ha,ve been made .as shall be incon-

sistent with or repuﬂnant to the enactment whose opemtlon shall have been so
extended shall cease to have effect in such T errltones‘ -

-Short title, .- .

Thls AcL bhall be oalled “« The Acts and Regulaticns’

Extensmn Act, 1865 >




